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Jaipur, Augist 9, 1950

No. 7, 2{27y Vidhai/g9. —1n2 following Act of the Rajastian Staie
Lagislature received the Assent of the Governor on the 7th day of
Augnst, 1990 and is herevy pudlished for general i srmation:

7175 RAJASTHAN COURT FEES AND SUITS VALUATION
(AMENDMENT) ACT, 199

(Act No. 16 of 1990}

(Received the assent of the Governor on the 7th day of August i990)
An
Act

-~

fvther to amend the Rajasthan Court Dees anc Suits Valuation Aet, 1961.

Be it enocted by the Rajasthan btate Legislature 1w the Forty-first
vear of the Republic of Ingie & foltlop:: -

i Short title and commencement.—(1) This Act may be cailed
the Rejasthan Court Fees anc Suits Valuation (Amendment) Act, 1990.
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(2) Tt shall come into force at once.

> Amendment of section 21, Rajasthan Act NO. 23 of 1561.—In
cection 21 of the Rajasthan Court Fees and Suits Valuaticn Act, 1961
(Rajasthan Act 23 of 1961), for the puncivation mark *“.”" as appearing
.t the end of the section, the punctuation mark «.»> shatl be substituted
and thereafter, the following shall be inserted, namely:— :

“provided that in an acticn or suit for damages under the Fatal
Accidents Act, 1855 (Central Act 13 of 1855) a fixed fee of

(1) "
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run-es ten shall be payable on the plaint or the memorandum
of appeal.”.
ga. |I9. WETH,

Secretary to the Government.



